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The Chaiman, )
Pallavaram Municipality:and Others
o e Respond ents
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BEFORE THE NAT!ONAL GREEN. TRIEUNAL SOUTHERN ZONE AT

CHENNAI

Dnginal Applicatlon No. 37 of. 20‘12

Mr.SP.Surendranath Karthik

The Chairman,

Vs

_Pallauararri.Municip'a_ltty, and Others .

...Applicant

Respondents

-ll}lDEX.
SizNo | Date Partictlars ' TPageno
T | 30.08.2021 | Report filed on befalf of the Applicant 0102
7 T5.08.2021 | Annexure B1.: Photographs and wdeo in- ¢D: Format " 0305 '
' - “showing -unused:land'in e Pallavaram Peria Eri.and the. '

1 Lake being filled with garbage heaps
3 Y .17.-08'.2021_'_ Annextre P2 ; Amcle inthe Dally News Paper Times of ': 06

1 India’ regardtng the solid: waste covering the: water body - '

{
1!
[

]
[
|
|

Dated at Chennai on, this the-day of 30% August 2021

Lo N~

'COUNSEL FOR APPLICANT
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BEFORE THE NATIONAL GREEN TRIBUNAL, SOUTHERN ZONE AT '
S CHENNAI S

Original Application No. 37 of 2012

.5, -Surendranath Karthik s HRIICAt
Ve
1avaram Municipality and Others.
Pallavaram Municpaifly anc Oihers. ......Respondents

REPORT FILED ON BEHALF OF THE APPLICANT

l, 8.P. Surendranath Karthik son. of MEK.R. Subramaniam aged about 43 years, remdmg

at No.9, Lake Vlew 204 Street, Ayyappa Nagar, Madlpakkam Chennal - 600 091, would

" Jike to state as’ follows;

1. I'hereby stbmit that the Pallavaram Mun'ic_ipa'l_i'ty-has_inforrhe’d this Hor'ble Tribunal

| that -.fh_e._-biofmining of solid waste dumped at Pallavaram Lake,. the local bady
claimed that it is estimated aréund 1 Lakh Cuibic metres of waste was dumped at -
the site. and that a private ‘firm was engaged for bio-mining work and it will be

completed on 31.07.2021.

‘2. 1 hereby submit that on 1_5.-08_-._2021_, | had visited the site and féund'-th‘at-the entire
lake that was originally filled with g_a'rbagé' as slightly reduced in. size but
reclamation of the water body and restoring the same to its original-size is yet to. -

- completed: I further' submit that in addition to the process of bio-mining the
Pallavaram.municipality has to-dredge the entire area ‘and remove the existing -

waste from the water body.

3. ;_I’Iiérby_‘submit that there-is a huge threat of misusing the bio-mined é_réa:'a'nd some
unused:portions of the lake for other purposes than being a waterbody which has
to be stopped immediately and requires an. urgent attention of this' Hon'ble

. Tribunal.

L") | hereby submit that the photographs and video in CD format showing unused land
and the: portion of lake being filled after the process of bio mining and ! further
‘submit that the heap of garbage have been spread out evenly to make it appear
ke they have been cleared but the spread out waste is at least 10 feet above t'h'_e
‘water level is annexed- herein with Annexure P1. I'fuﬂhér-submft the prima facie
wewrng of the photographs shows that there Is threat for misusing the Iand the

same required immediate. attenhon

o

ol
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_ hereby submit that in.the picture published. along with an article by Times: of India
dated 17: 08.2021 clearly shows that the large quantities of solld waste still at the

site and’ minicipality officials acknowledged that there was still solid waste

_coverlng the water body. The Copy of newspaper article’ dated '17 08.2021 is:

annexed herein as Anhexure P2.

6. | hereby submit that in. addition: to above:issue of removal of existing garbage the
entlre sewage. line-from the nearby Pallavaram Muntmpahty is-connected directly
to. the lake. and- N this. regard the applicant hereln as already preferred an
appl:catlon I further subm|t that the ch'ble Tribunal-has to direct the. mummpallty
1o 1mmed1ately stop such illegal dumpmg of sewage |n ‘o the Pallavaram Peria Eri

Lake.

7.") hereby submit that .a source from local body said that the private firm named
‘Sigma Global Environ Solitions Private Limited has dealt with the initial estimate

far which wer‘k'grders were: ié.su_ed_._ 1 fu_rther" submit. that the municipality has

‘approached Anna University for help to esfimate the quantity of remaining sofid
_wasie and this:has been excluded from the submissions made by the. municipality
before this Hon'ble. Tribunal,

I‘hereby state that the considering the grievous situation, regarding the Pallavaram
Peria Eri Lake, this Honble tribunal-may be pleased to order immediate réstoration of
the entire lake by dredging and excavatihg the remaining wastes. and to-prevent the
misuse of the same for any other _purp_eses and 16 p'ass}'an_y sueh .order' as. this

Honourable Tribunalmay deemfit and proper in the interest of justice.

poee

Dated}o_n._fhis-lhe 30t day’: of August 2021

S ol

COUNSEL FOR APPLICANT |
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Lhek Varammunic-
i informed the National
pibunal (NGT) southern
: ‘it has completed bio-
piniy of solid waste dumped at
palavaran Lake but photos tak-
by TC showlargequantities of
alid waste still at the site.
!.‘B:Io-min_kg is the process of
gnvertinggarbage into useful re-
gsurces with the help of bio-orga-
jems, air and sunlight. The mu-
ipality, during the hearing on
I _ _'___jt-has completed
bio-mining process when in
salityithaddealtwithonlyapor-
I e accumulated waste.
i _’.on to the NGT,
dy claimed that it esti-
’ LN _P: . G'Ublcmetm

- "“": ped at the site
pon Solutions Pri-
engaged for bio-

ad that the firm, on
nleted thework.
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IF WASTE WAS DEALY WITH, WHAT'S THIS? A site visit by TOI showed
tonnes df solid waste still spread over Pallavaram ake on Saturday

4 - .l

approaghed Anna University for
help tolestimate the quantity of
remaiming waste to issue fresh
workofglers. This aspect of the is-
sue wadexcluded from its submis-
sionstaNGT. .
Davld Manohar, a civic activ-
ist from Arappor Iyakkam, said
tonnes §f waste have been left un-
touched on the southern side of

mitted to NGT that illegal sewage
inlets into the Pallavaram Periya
Eri have been plugged, a claim
Pallavaram residents disputed.
During the hearing, the tribu-
nalhad pulled up Tamil Nadu Pol-
lution Control Board and the
joint-committeesetup tolook into
thematter for not complying with
its ordersand submittinga status
‘report. The lethargic attitude of
theauthorities was severely crit-
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Mr.SP.Surendranath Karthik _
: .....Applicant

Vs
The Chairman,
Pallavaram Municipality and Others

Respondents

......

R

o ey = Tt e am 3T R

Kaughlk N, Sharma (MS 1357/2004)
New No.13, Old No.5/1
Jagadeeswaran Street

T.Nagar, Chefinai - 600 017
COUNSEL FOR APPLICANT |
Ph:+91-9962516118.



